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CENTRAL AOPTINISTRATIUE TRIBUNAL, PRINCIPAL BENCH

NEW DELHI

O.A. No. Now Qolhi, datod 25th April, 1955

HiON'BLE nR. S^R. ADIGE, PIEPIBER (A)

5hri Chatter Singh,
S/o Sihri Tika Ram,
HS Fittor Gr, I, Tkt, No,48,
CuJS, TKD, Dolhi Division (NR),
Tuglakabad, Now Oolhi.

(By Advocate Shri A,K, Bhardwaj) ..

VERSUS

applicant

1, Union of India through tho
Gonoral flan ago r,
Northor Railway, Baroda House,
Now Dolhi.

2, Tha Divisional Railway Flanagor,
Dolhi Division, Northern Railway,
DRn Offico, Paharganj, Now Dolhi.

3, Tho Carriage & Wagon Superintendont,
Carriage & liiagon, Tuglakabad,
Northom Railway, D,alhi Div,,,
lOffico of tho C&W, Tuglakabad,
Now Oolhi.

4, Tho Chair (AEI\J Tuglakabad),
/Aroa Housing Board,
Tuglakabad,
New DBlhi-110044.

(Shri H.K, Gangwani, advocate for rospondsnta) fvt3PLNGs.;-Ta
.udgehent (oral)

3Y H'DN'BLE FIR. S.R. ADIGE, flETOER (A)

In this application Shri Chattor Singh, hS Fittor

Gr. I has prayed for quashing tho order dated 24.12693

(-Annoxure B) cancelling his priority fur bottor accomm.cdaticr/ ,
Typo II Railway Accommodation; and for allotmont of Uuartor uo.

13-B, Railway Colony, Tuglakabad or any other quartor cn tho

Ground Floor according to, his ontitlomont.

2^ Tho applicant who is an occupant of Typo I

accommodation was recommonded for Typo II quartor by lottor

datod 27.1.83 (Annoxuro F) and was also allotted a Typo **•

quarter vids order dated 27.7.93 (Annoxuro fl), but tho quartor

happens to bo on tho Fourth Floor. As the applicant vido

fledical Cortificato dt. 11.10.93 (Annaxure C), apparontly su?far3

from Bronchial Asthma had prayed on 1.8.93 that tho said quarter



- 2.-

uould not suit hini» and ha uas proparod to uaito zill a

quartor on the Ground Floor or on tho First Floor uas mado

av/ailablB. Subsequantly by notice dt, 31.10.94 {Hnnaxuro

to tho rojoindor) it^appoars that tho rospondonts ncu proppso
to allot him a quarter No. ~21A in Railway Colony, Tuclakabad

which is Tyjia II quarter on tho Ground Floor. Cbjacticns

uaro invitod within a wooU from tho data of issuo of that

notico^.failing which it would bo assumed that thoro woro no

objections. It appoats that by his lottor datod 24.1.95

applicant has also convoyed his willlngnass to acoopt tho

said quartor.

3, . Applicant's counsel Shri Bhardwaj stated that
D

Q inspito of tho passage of over 5 months since tho ioouo of that

notice, the quarter had still not been allotted to his client.

l\foM appeared when tho case was called out and Shri Bhardwaj

was heard, but later respondents caunsol Shri Gangwa^ii

appeared and statod that tho rospondsnts uero taking action •

to allot tho applicant .a quarter.

4, Ijjo noto this statomont and dispose of this IJA

with tho direction that "in terms of notice dated 31.10.94
/A

if no Valid objactionj have been received to tho

ollotmant of the said Qr. No. 2lA, Railway Colony, Tuglakabsd.

^ to the applicant, within a weok j^its issuo, then in terms of

their own notice^tho respondents should allot that quartor,

or any other suitable quarter to the applicant within ono

month from tho data of. receipt of a copy of this jucQor.ont.

a< i^omber (A)


